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Ld counsel for the non-appticant - Respondents submits that names of the
enlties who were invesdgated by SFIO (pa|a 5(iii) in the appticalon have not be€n
disclosed, hence the repty coutd nor b€ ffted. How€ver, reatizlng that sucn an ex€use
wwld not b€ available, td. Counsel apptjed ior two w€eks dme to fite repty. tet d|e
reply be fil€d witfin two B€eks with a copy in a(tuance bo tne couns€t for tie
Petitoner.

(CHIEF JUSTICE M.IY. KUMAR)
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